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This is a case of the year
1995 listed for hearing to-gday. when the
matter was taken up for hearing,

- Mr.D.S.Mishra, the learned counsel for
the applicant was not present in the
Court nor any mention was made on his
behalf for adjournment of the case.
Since it is an year 0ld matter the case

f
}

is taken up for hearing and final dis

respective parties.

In this Original Application
the applicant has prayed for guashing
the order under Annexure-3 as bad in
law
the same was passed without compliance
of the principles of natural justice.
' Mr.B.Pal, the learned senior counsel
. for the respondents brought to our notice
( the averments made in Para-=7 ©f the
}/counter wherein it has been categofically
|
| Annexure-3 has been cancelled by the
Respondent No.4 on 8.10.1996, To that
effect respondents have also enclosed
a copy of the said order of cancellation
which

of the punishment at Annexure-r/3,

- 1s seen at Annexure-R/1 t© the counter.
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found that the nrayer of the applicant
has been met in this O.A. having already
been granted by the Bepartment vide
Annexure-R/1, nothing else is in |
existence to be decided by the Tribunal,
In that view of the matter since the

applicant has already got the relief

as has been claimed by him in this C.A.,

w'A
the O«.A. has becOme infructuous. HoweVen{§7\Aﬂ

the Department is at liberty to take
appropriate steps in the matter relatinq

to the disciplinary proceedings in

. A

accordance with law, as menticned in

Annexure-R/1.

In that view of the matter,

s

we hold that the CeA. has become
infructucus and therefore, the same is
disposed of for having becOme inf ructucu

however, be no order as to g
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